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BEFORE THE REG STRAR MRS. RACHNA GUPTA

Petition(s) for Special Leave to Appeal (O No(s) . 23572/ 2014

STATE OF UP AND ORS Petitioner(s)
VERSUS

TUTI YA Respondent ( s)

(with appln. (s) for c/delay in filing SLP and office report)

Date : 15/05/2015 This petition was called on for hearing today.

For Petitioner(s)
M . Abhi shek Chaudhary, Adv.

For Respondent (s)
UPON hearing the counsel the Court nade the follow ng
ORDER
The Ld. Counsel for the petitioner to take fresh steps to
ef fect service on the sol e respondent. Be taken within four
weeks’ time. Notice thereafter be issued.
Li st again on 24.8.2015.

( RACHNA GUPTA)
Regi strar
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